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PETI TI ONER
DI RECTOR OF SCHOOL EDUCATI ON

Vs.

RESPONDENT:
T. LAKASHVAI AH & ORS.

DATE OF JUDGVENT: 02/ 04/ 1997

BENCH
K. RAMASWAMWY, D. P. WADHWA

ACT:
HEADNOTE
JUDGVENT:
Present:
Hon' bl e M. Justice K Ramaswany
Hon' bl e M. Justice D.P. Wadhwa
Ani | Kumar Tandal e, Adv. for the appellant
RDER
The foll owi ng order of theCourt was delivered:
Thi s appeal by special I|eave arises fronthe order of

the Andhra Pradesh Administrative Tribunal, Hyderabad in
R P. No.767/81, nade on June 26, 1985. The Tribunal has
al | owedt he representation petition, solely on the ground of
defaulton thepart of the appellantto filethe counter-
affidavit. Therein they had clained the benefit of graded
i ncrenents depending upon the |ength of service in terns of
G O Ms. No. 41, Fi nanceand Pl anning (in Wng. PRC 1) dated
4.2.1980.

The admitted position isthat the respondentswere

wor ki ngin thepost of Senior Assistant Grade-I1 in the pay
scal e of Rs. 200-240/-.They were pronpted to Grade-1 in the
scale of Rs. 430-800/-. The Governnment passed an order in

G O Ms. No. 235, dated Septenber 7, 1979, effectivefrom
April 1, 1978,granting the revised pay scales. As stated
earlier, GO M. No. 41, Fin., dated4.2.1980 gives the
benefitas under

"Wei ght age for servicein the

exi sting post or categoryshall be

asfollows in therevisedscal e of

pay, 1978.

(i) All  enmployeesin G. | to XVI|

shall be allowed one increnent for

service of three years and above

upto five years, two increnents for

service of five years and above

upto seven years,three increnents

for service of service seven years

and above.™

The question, therefore, is : whether the respondents
are entitled tohave their entire previous service as Trade-
Il teacher |lagged to count the advance increments in termns
of GO M. No.41, referred to earlier. Itspecifically
envi sages "wei ghtage of service in the existing post or
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category”. It would indicate that the weightage for the
servicerendered in the existing postor category in which
they are working shall be taken intoaccount in terns of
GOM.No. 41. In other words, if Gade-1 teacher renains
in Grade-1 service evenafter putting in five years service
he is entitledto oneincrenment; after five to seven years
service, he entitled to two increments; and for service of
seven years andabove, he is entitled to there increnments as

outer limt. On his pronotionto Gade Il fromGade-l in
the scale of Rs. 430-800/-, necessarily on his rendering
servicein that post or category, namely, Gade-I, on his

puttingin service ofthree years tofive years, he is
entitled to oneincrenent; for five to seven years’ service
he is entitledto twoincrenents; andfor service of seven
years and above, he is entitled to three increnents. He
cannot tag on the previous service in Gade-Il for the
pur poseof claimng the advance increnent in ternms of
G O Ms.No. 41, dated February 4, 1980.

The appeal, therefore, is allowed. The order of the
Tri bunal 'standsset aside. No costs.




